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1. Background of the matter 
 
General Secretary of All India Forward Bloc, At: A. K. Road, Fulpada, 

Surat – 395006 had made a compliant via email dated 09/12/2023 to Hon’ble 

National Green Tribunal (NGT) against M/s Prism Mills Ltd (175/2, Nr Grid, N 

H – 8, Kabilpore, Navsari) alleging that, the said mill burns restricted wood for 

producing water steam. Hence, heavy polluted black fog releases in nearby 

area due to this, which affects public and causes illness, diseases. Compliant 

of General Secretary of All India Forward Bloc is included as Annexure-1. 

 

Hon’ble National Green Tribunal (NGT), Western Zone Bench, Pune 

vide its order dated 11/01/2024 in OA No: 10/2024 called for a report from 

the Member Secretary, Gujarat Pollution Control Board (GPCB) with respect 

to truthfulness of the compliant including verification by site inspection. The 

order of Hon’ble National Green Tribunal (NGT) dated 11/01/2024 in OA No: 

10/2024 (WZ) is included as Annexure-2. 

 

 

2. Site Observation 
 
Site verification of M/s Prism Mills Ltd was carried out dated 

01/03/2025. Point wise observation of Compliant / Hon’ble Notional Green 

Tribunal Order is summarized as follow: 

 

Sr 

No 

Points of Hon’ble NGT 

Order / Complaint 

Observation during site inspection 

dated 01/03/2025 

1. Unit is making pollution by 

producing black polluted 

fog in open air nearby 

area resulting into harmful 

effect on general public. 

 Unit has provided common stack 

attached to coal fired Boiler (Capacity 

- 3 TPH) and Thermic Fluid Heater 

(Capacity - 2000 U) in which MDC + 

Alkali scrubber is provided as APCM 

attached to each boiler and TFH. pH 

of scrubbing media is found alkaline 

during inspection.   
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 During inspection boiler and TFH are 

found in operation. Flue gas emission 

sampling is carried out from the 

common stack attached to Boiler and 

TFH and analysis result is found in 

consented limit.   

 During inspection blackish smoke 

emission observed from the chimney 

at intermittent time interval of about 8 

– 10 minutes.   

 This indicates that provided APCM 

needs repair and maintenance and 

also APCM is not as per obtained 

CC&A 

2. Unit is using wood as a 

fuel in the Boiler. 

 During inspection it is observed that 

unit is using coal as a fuel however 

stock of wood is observed within the 

premises of the unit. 

 In this regard, earlier Board has 

issued Show Cause Notice on dated 

17/09/2024 to obtain CTE and CC&A 

Amendment of the Board for using 

wood as a fuel in boiler and TFH. 

 Further, it is hereby to mention that, 

after inspection unit has applied for 

CTE-Amendment of the Board for 

utilization of multiple fuels including 

wood as fuel in boiler and TFH vide 

inward no: 330506 dated 03/03/2025. 

3. Wastewater disposal on 

near land of farm 

 Unit has obtained CC&A (AWH – 

139803) of the Board, valid up to 

26/11/2029 for utilization of treated 

industrial wastewater partly for 
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gardening and partly reused into 

process. 

 During inspection, one treated 

industrial wastewater sample is 

collected and analysis result is found 

in consented limit. 

 

Inspection Report (IR) of the site inspection dated 01/03/2025 is included 

as Annexure-3. 

 

3. Action taken 
 

Gujarat Pollution Control Board has issued Notice of Direction to M/s 

Prism Mills Ltd under Section-31/A of the Air (Prevention & Control of 

Pollution) Act, 1981 vide no: 85877 dated 08/04/2025 for not providing Air 

Pollution Control Device (APCD) with its utility (TFH & Boiler) as per 

condition of Consolidated Consent & Authorization (CC&A) issued by GPCB; 

for using wood as a fuel without prior amendment in consent & other 

reasons. Notice of Direction issued to M/s Prism Mills Ltd is attached as 

Annexure-4. 

 

4. Recommendations 
 

The Regional Office, GPCB, Navsari is informed to keep close watch 

on the unit and verify compliance of Notice of Direction issued to M/s Prism 

Mills Ltd under Section-31/A of the Air (Prevention & Control of Pollution) Act, 

1981 

 

********** 
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